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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
' ‘AT HYDERABAD
- OR+1723/97 . dt,29-12-97
Between
Ram Kulkarni . ‘ s Applicant

3

Dy.inirector

‘Subsidlary Intelligence Bureau

Min. of Home Affairs

' Govt, bf Indla
:Hyderabad 500004

”'2 Jt. Director

Subsidiary. Intellig°nce Bureau
Min. of Home Affairs

Govt. . Of. India )

.ﬂyaerabad o

3. Dlrector
Intellégence Bureau
Min. of Home 'Affairs

‘Govt. of India

Hew De;hi : ’ T3 5ESpond§nté
'Qoﬁﬁsgi for the applicant : D. Llnga Rao
' 'f-TL . Aavocate
'--goﬁhsgl -for the respondents : N.R. Devaraj
o - aGSC

CORAM

HON. MR. H. RAJENDRA PRASAD, MEMBER(ADMN,)
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03;;1?7323/97 _ S . dt.29-1 2_-97
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Qrder : o -

'Ofal order{per Hon. Mr. H. Rajendra Prasad, Membef(ﬁdmn.)q

1
PR

'_Heerd-sr; D. Linga Rao for thefapplicant'and Mr. RFRJ-

Deeeraj for the respondents.

- 1; The applicant was 1n1tia11y posted in the North-East

'in 1993 and was 1ater posted from Dibrugarh to Hyderabad in

199? It is atated on behalf of the applicant that his '

posting to Hyderabad was under the provisions of 1ncentives

i

'contained 1n Government of India, Min;stry of Finance oM.

20014/3/83-5 Iv dated 14 12-1997 wherein it is. mentioned inter— ;
elia that officers on completion of their tenure 1n the
North-Eastern Region may be considgered for posting to.a

station of their coice as far as possible.f It is the assert-
ion of the apolxcant that he has been posted to 'nyde*abad 7
station'. It is however, clarified by ME. Devaraj that the_“
expression 'Hyderabad' in the pfesent contegt merelyfdenotes
'Hyderabad Region’ which has in it a number of stations
throughout Anghra Pradeen. The posting from Dibrugarh region'
to Hydenebad ‘region' it 1s explained, vas. the preliminary

step in the process of actual posting of the applicant, And
thf&ngtep has now been taken by the Joint Director, SIB; |
Hyderabad, vide his corder dated 3-9-97 in posting the epplicant'

.to a particular ‘station, viz. Adilabad. Mr. N.R. Devaraj,

 further adds that the applicant, on allotment to Hyderasbad

Regione'was merely on hold in the tegional directorate heforex
he was eventually posted to Adilabad. The learned cooneel
mentions also that in posting him to Adilabad, they have taken
care simultaneously to post his wife, who works in a‘smnnﬁnh«
capacity in the ;%E%g organisation, to the very same station .

'-co.



wiae; Aéilabad;‘éﬁd to that extent the guidelines is%%d
by the Government regarding posting of a husband and his
wife to the same station has been duly kept in view and
complied with. |
2. The applicant projects certain personal difficulties
in carrying out the order of posting to Adilabad. Among

" other problems, the couple have a child who is less than
one y old, and it is his main worry that Adilabad may not

congenial or . .

be very/conducive to the child in terms of climate etc.
3. According to Mr. Devaraj, the problems projecte? by the
applicant have been duly considered by the ReSpqndeﬁf-z and
3 separately and successively, and though they are aware of
the possiblé difficuities of the applicant, it has not been
found administeatively feasible to alter or amend the posting
order already issued or to retain the applicant at Hyderabad.
It was indiéated that his request for reposting to Hyderabad
will be considefed at an appropriate juncture at a not-too-
distant date, subject again to administrative exigencies,
with sympathy.
4. The above position is notéd and is regarded as suffici-
ently encouraging for the applicant who may make a represen-
tation if he choonses to do so, to tﬁe concerned authorities
after he carries out the impugned order of transfer and
posting. There can be little doub; that the ppoblems and
difficulties of the applicant sha@i be duly considered by the
authorities with a view to provid;ég him necessafﬁ relief at
an appropriate time in a reasonably near future. The impugned
order cannot, in the meanwhi;e, be set aside or interfere?ﬁith.

5. Thus the OA is disposed of at the admission stage

P ' Dated : December 29, 97
Rl Dictated in open court
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C.3..

Copy to:

1, Dy.Dirsctor, Subsidéary Intelligencs Burs2u,
. Min,of Home A@Bairs, Govt. of India, -
Hyderabad, S ' ' ‘ L
2, Jt.Director, Subsidiary Intelligence Bure&u, |
Min,of Home Affairs, Govt.of India,

Hydaerabad,

3. Oirector, Intelligence Bureau, Min.of Home Affairs,
Govt, of India, New Delhi.

4, One copy te Wp,D.kinga Rau,Advdcata,CHT,Hydarébad.

5. One capy to Mr.N.R.Devraj, Sr.COSC,CAT,Hyderabad.

6. One copy to D.R(A),CAT,Hyderabad,

- 7. Une copy to duplieaté.
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